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Report of A.P. Pollution Control Board as per the directions of the Hon'ble National Green
Tribunal, Southern Zone, Chennai vide order Dt. 02.09.2024 in O A. No. 121/2023 (SZ), in
the matter of Sri P. Chennaiah, S/o P. Venkatramaiah, Kalikiri, Annamayya District, Andhra
Pradesh against establishment of Petroleum New Retail Qutlet by Hindustan Petroleum
Corporation Limited, at Sy. No. 342 /1 of Kalikiri village and Mandal, Annamayya District

[t is to submit that the Hon’ble National Green Tribunal, vide Order dt. 02.09.2024, in Original
Application No. 121 of 2023 (SZ) in the matter of Sri P. Chennaiah, S/o P. Venkatramaiabh,
Kalikiri, Annamayya District, Andhra Pradesh against establishment of Petroleum New Retail
Outlet by Hindustan Petroleum Corporation Limited at Sy. No. 342 /1 of Kalikiri village and
Mandal, Annamayya District, has directed APPCB to file a report after inspecting the property
to verify whether the CPCB Guidelines are strictly followed and also to ascertain the nature of
the land in question from the revenue records. Copy of Hon’ble NGT Order is enclosed as
Annexure - L.

In this connection, the Board Office, APPCB, Vijayawada vide e-mail dt. 02.09.2024, directed
the Environmental Engineer, APPCB, Regional Office, Kadapa to submit a detailed report for
taking further necessary action in the matter.

In this regard, the Environmental Engineer, APPCB, Regional Office, Kadapa inspected the site
of the proposed Petroleum New Retail Outlet by Hindustan Petroleum Corporation Limited at
Sy. No. 342/1 of Kalikiri village and Mandal, Annamayya District, and its surroundings on
03.09.2024 and observed the following:

a) Hindustan Petroleum Corporation Ltd., Nellore, has proposed to establish a Petroleum
New Retail Outlet at Piler to Madanapalle Road in Sy. No. 342/1 of Kalikiri village and
Mandal, Annamayya District, for storage of Class A 16,000 Ltrs of MS & Class B 35,000
Ltrs of HSD.

b) APPCB has not issued permission for establishment and operation of Petroleum New
Retail Outlet (Diesel & Petrol dispensing unit) at Sy. No. 342/1 of Kalikiri village and
Mandal, Annamayya District.

c) Establishment and operation of fuel dispensing units exempted from consent
management of APPCB as per CPCB File No. B-29016/ROGW/IPC-VI/2020-21/
dated:30.04.2020 communicated to all SPCBs / PCCs. Copy of the CPCB letter dated
30.04.2022 is enclosed as Annexure - II.

d) The compliance status of siting guidelines issued by CPCB dated 07.01.2020 and
16.08.2021 is submitted below:

S.No. Guidelines Compliance
1 Shall not be located within a radial | 1. No residential areas are existing
distance of 50 meters (from fill nearby.
point / dispensing units/ vent pipe However, three commercial shops and
whichever is nearest) from one house without any door number is
schools, hospitals. (10 beds and existing adjacent to the boundary wall
above) and residential areas of proposed petroleum new retail
designated as per local laws. outlet site. The residential house is at
a distance of about 10 m from the fill
point.
2. No hospital existing nearby.
3. No school existing nearby.

1|Page



9330352/2024/LEGAL SEC-APPCB 2

Photographs of Ariel view of Petroleum
New Retail Outlet are enclosed as
Annexure - II1.

In case of constraints in providing
50 meters distance, the retail
outlet shall implement additional
safety measures as prescribed by
PESO. In no case the distance
between new retail outlet from
schools, hospitals (10 beds and
above) and
designated as per local laws shall

residential area

be less than 30 meters.

Three commercial shops and one house
without any door number is existing
adjacent to the boundary wall of proposed
petroleum new retail outlet site. The
residential house is at a distance of about
10 m from the fill point.

Retail outlet obtained License from
Petroleum & Explosives Safety
Organisation (PESO) vide order dt.
20.12.2023 which is valid upto 31.12.2025.
Copy enclosed as Annexure - IV.

No high-tension line shall pass
over the retail outlet.

Complied.

a) Retail outlet shall not be
located within a distance of 50
meters from the nearest point
at water bodies.

b) Retail outlets coming within
50 m to 100 m from the
nearest point of surface water
body shall have secondary
containment by way of double
walled tanks or concrete

protection  walls  around

Underground Storage Tank

(UST).

Not Complied.

Boundary wall of the proposed retail outlet
exists adjacent to the surface water body
i.e, Govt. Land (Oota cheruvu) followed by
Badabandla Vagu.

The proposed petroleum new retail outlet
has already installed the underground
storage tanks and hence double walled
tanks or concrete protection walls could
not be seen around the concealed
underground storage tanks.

However, the retail outlet submitted
photographs showing concrete protection
wall around underground storage tank.
Photographs enclosed as Annexure - V.

e) As per the physical verification of records at the O/o Tahsildar, Kalikiri (M),
Annamayya District, the following are observed regarding nature of the land of
proposed petroleum new retail outlet by Hindustan Petroleum Corporation Ltd.:

i. As per “A” Register also known as Re-Settlement Register (RSR), the land in Sy. No.
342, Extent Ac. 0.51 Cents is classified as Govt-Dry (Patta) land. As per 8A/5/1432
dt. 27.05.2022, mentioned in the “A” Register, the Sy. No. 342 is divided into two
parts with Sy. No. 342/1 having an extent of Ac. 0.34 Cents and Sy. No. 342/2 having
an extent of Ac. 0.17 Cents. Copy enclosed as Annexure - VI.

ii. The proposed petroleum new retail outlet exists in Sy. No. 342/1, having an extent
of Ac. 0.34 Cents, which is classified as Govt-Dry (Patta) land. Further, the land is
converted from Agricultural land to Non-Agricultural land as per the proceedings of
the Revenue Divisional Office, Madanapalli dt. 13.10.2022. Copy of the proceeding

order is enclosed as Annexure VII.

2|Page
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f)

g)

i)

iii. The Land Parcel Map (LPM) No. 1092 has shown Sy. No. 341/1 and 341/2 with an
extent of Ac. 1.780 Cents is a Govt. land notified under Sec. 22-A {1B) on 02.10.2020,
which is adjacent to the proposed petroleum new retail outlet site in Northern and
Western directions. In LPM, the Govt. land is mentioned under Kalava/ Vanka
Poramboku. The Tahsildar informed that the land is named as Oota Cheruvu
adjacent to Badabandla Vagu. Boundary of petrol outlet is adjacent to the Govt. land
(Oota cheruvu followed by Badabandla Vagu). Copy enclosed as Annexure - VIII.

iv. Further this office sought certain information vide Lr. dt. 03.09.2024 regarding
nature of the land, designated residential areas and details of the water bodies
which are existing nearer to the petroleum outlet as per the revenue records. Copy
enclosed as Annexure - IX.

v. As per the information furnished by the Tahsildar, Kalikiri, vide Lr. Dt. 04.09.2024,
the proposed petroleum new retail outlet exists in Sy. No. 342/1, having an extent of
Ac. 0.34 Cents is classified as Govt-Dry (Patta) land, the nearest residential area of
the proposed petroleum new retail outlet are Satyapuram H/o Kalikiri village
situated at about 0.5 km and M.P.P. School, Satyapuram is the nearest school at a
distance of 0.5 km while the nearest hospital is the Community Health Centre,
Kalikiri at a distance of about 1.7 km. Further the nearest water body is Oota
cheruvu located adjacent to the land of proposed petroleum new retail outlet. The
information furnished by the Tahsildar, Kalikiri Mandal is enclosed as Annexure-X.

The AP State Disaster Response and Fire Service Department has issued Provisional
No Objection Certificate to the proposed petroleum new retail outlet vide order dt.
29.10.2022. Copy enclosed as Annexure - XI.

The Executive Engineer, Operation, APSPDCL, Piler issued Provisional No Objection
Certificate to the proposed petroleum new retail outlet vide order dt. 10.11.2022. Copy
of the Provisional NOC is enclosed as Annexure - XII.

The Kalikiri Gram Panchayat, has accorded permission vide Lr. Dt. 18.11.20222, to the
proposed petroleum new retail outlet for construction of R.C.C. Roof, Sales Building
and for installation of petroleum pumps 16 KL MS tank and 35 KL HSD tank, in Sy. No.
342-1 of Kalikiri mandal, Annamayya District. Copy enclosed as Annexure -XIII

The District Revenue Officer, Annamayya District, under Rule 144 of the Petroleum
Rules, 2002, issued No Objection Certificate on 31.12.2022, to the Senior Manager,
Hindustan Petroleum Corporation Limited, 16-15-986-2, 2™ floor, AARVEE House,
Children's Park Main Road, Near Krishna Mandiram, Nellore for setting up of proposed
petroleum new retail outlet on Piler to Madanapalli Road for storage of Class A 16,000
Ltrs of MS & Class B 35,000 Ltrs of HSD, in Sy. No. 342/1, with an extent of Ac. 0.34
Cents of Kalikiri Village and Mandal, Annamayya District. Copy of the NOC is enclosed

as Annexure-XIV.

The National Highways Authority of India has issued In Principle Approval vide Ir. Dt.
30.09.2023 for proposed fuel station abutting NH-71 at KM 37/993-38/032.20 of
Kalikiri Village & Mandal at Sy. No. 342, Annamayya District. Copy enclosed as

Annexure - XV.

Dt.
e ENVIRONMENTAL ENGINEER
APPCB, Regional Office,
Kadapa

ENVIRONMENTAL ENGINEEKR,, .
A.P. Pollution Control Board
Regional Office:
YSR Dist, KADAPA
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Item No.5:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No. 121 of 2023 (SZ) &
I.LA. No0.97 of 2024 (SZ)
IN THE MATTER OF:

P. Chennaiah

Andhra Pradesh
...Applicant(s)
Versus

The Sub Collector
Office of Sub Collector
Annamaiyya District
Andhra Pradesh and Ors.

...Respondent(s)

Date of hearing: 02.09.2024.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R3.
Mr. S. Saravanan for R4.
M/s. Y. Prakash, R. Vinoth Kumar,
R. Sidharth & N. Sanjeev Kumar for R5/1.A.

Page 1 of 3
Page 4


NAVID
Stamp

NAVID
Stamp


ORDER
1. Today, there is no representation for the applicant.
2. The advance hearing application [I.A. No0.97 of 2024
(SZ)] is closed.
3. Mr. Kamuluri Babasaheb S/o. Khadar Sahab,

residing at 3-146-14-5 C-3, Chowdeswari Nagar, Neerugattuvari
Palli, Madanapall, Annamaya District, Andhra Pradesh is Suo
Motu impleaded as additional Respondent No.6 to this
proceeding, as he is a dealer of the 4th Respondent (M/s. HPCL).
Similarly, as the Andhra Pradesh Pollution Control Board
(APPCB) is also a necessary party to this proceeding, we Suo
Motu implead them as additional Respondent No.7 to this

proceeding.

4. Let notice beissued to the newly added Respondents
No.6 and 7 through the Tribunal as well as privately.

5. The report of the Revenue Divisional Officer has
been filed, from which, prima facie the land in question appears

to be the agricultural land.

6. Let the Revenue Authorities furnish a copy of the
extract of the “A” Register from the year 1946 till the date of the

first mutation.

7. The APPCB is also directed to file a report after
inspecting the property to verify whether the CPCB Guidelines

Page 2 of 3
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are strictly followed. Let APPCB also ascertain the nature of the

land in question from the revenue records.

8. Post the matter on 12.09.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. N0.121/2023 (SZ)
I.A. N0.97/2024 (SZ)
02nd September, 2024. Mn.

Page 3 of 3
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SPEED POST Annexure — ||
F No. B-29016/ROGW/IPC-V1/2020-21/ April 30, 2020
To

The Chairman
All SPCBs/PCCs

SUB: DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974 and THE AIR (PREVENTION &
CONTROL OF POLLUTION) ACT, 1981 REGARDING HARMONIZATION

OF CLASSIFICATION OF INDUSTRIAL SECTORS INTO RED, ORANGE,

GREEN AND WHITE CATEGORY.

WHEREAS, under Section 17 of the Water (Prevention & Control of Pollution)
Act, 1974, and under Section 17 of the Air (Prevention & Control of Pollution) Act,
1981, one of the function of the State Pollution Control Boards (SPCBS)/Pollution
Control Committees (PCCs) is to plan a comprehensive programme for the prevention,
control or abatement of pollution of streams, wells and air pollution in the States/ Union
Territory and to secure the execution thereof; and

WHEREAS, under Section 16 of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under
Water (Prevention and Control of Pollution) Act, 1974 is to coordinate activities of the
State Pollution Control Boards and Pollution Control Committees and to provide
technical assistance and guidance to SPCBs / PCCs; and

WHEREAS, CPCB has categorized 242 industrial sectors into red, orange, green
& white category and directed all SPCBs/PCCs on 07.03.2016 for its adoption and
implementation. The SPCBs/PCCs were also directed that addition of any new or left-
over industrial scctors and their categorization which is not listed in the categorization
done by CPCB, shall be done by a committee at the level of concerncd SPCBIPCC, i=
accordance with the revised criteria and guidelines of CPCB; and

WHEREAS, carrying out the responsibility assigned to MoEF&CC/CPCB/SPCB,
under, Steel Scrap Recycling Policy, notified by Ministry of Steel on 07.11.2019, a
meeting was held under chairmanship of Joint Secretary (HSM Division) at MoEF&CC on
07.11.2019 for uniform categorization of scrapping activities as Red/Orange/Green/White
Category. During the meeting 1t was decided that such uniform categorization of
scrapping centres has to be developed by CPCB. The CPCB has categorized “Scrapping
Centres (for End of Life of Vehicles and other scraps such as plant and machineries,
structural material, railway coaches and wagons etc.)” under “Orange Category” of
industries; and

Page 7


NAVID
Stamp

NAVID
Stamp

NAVID
Stamp


8

WHEREAS, a neced was felt to categorize some industrial sectors on PAN-
India level and to resolve anomalies in categorization, if any. Accordingly, CPCB
through Office Order No. B-29012/IPC-VI/2019-20, dated 17.02.2020, constituted a
Committee to deal with the matter related to categorization of industrial sectors
under red/orange/green/white category; and

WHEREAS, the mcetings of the Committee were held on 02.03.2020 at CPCB,
Delhi and 15.04.2020 & 21.04.2020, through video conferencing. During the
meeting, the categorization of Railway Stations, Compressed/Refined Bio-Gas
Production from Bio-degradable Wastes and Used Cooking Oil (UCO) collection
centers was finalized. The details regarding categorization are enclosed as
Annexure-I. Further, based on the few representations, the Committee has also
scgregated the list of Non-Industrial Operations (Activities/ Facilities/
Infrastructure/ Services), which were covered under classification of industrial
sectors in CPCB’s document on categorization. The list of such Non-Industrial
Opecrations is enclosed as Annexure-II.

NOW THEREFORE, in view of the above and exercising the powers
conferred to Chairman, Central Pollution Control Board under Section 18(1)(b) of
the Water (Prevention & Control of Pollution) Act, 1974, and 18(1)(b) of the Air
(Prevention & Control of Pollution) Act, 1981, all the SPCBs/PCCs are directed to:

1. Adopt the categorization finalized by CPCB for following sectors:

a. Scrapping Centres (for End of Life of Vehicles and other scraps
such as plant and machineries, structural material, railway
coaches and wagons ctc.).

b. Used Cooking Oil (UCO) collection centers.

¢. Compressed/Refined Bio-Gas Production from Bio-degradable
Wastes.

d. Railway Stations.

ii. Consider the sectors given at Annexurc-1l under Non-Industrial
Operations (Activities/ Facilities/ Infrastructure/ Services).

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the action
taken report (ATR) in compliance of these directions to CPCB within 15 days from

the receipt of directions.

(Ravi'8Y Prasad)
airman

Copy to: @\‘,
I The Joint Secretary (CP Division) s
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan
3rd Floor, Prithivi, Aliganj, Jor Bagh Road

New Delhi -110 003

2 All Regional Directors, CPCB

3 DH, IT : with a request to upload the
copy of Directions on CPCB

website
.,—{W

— .

(Prashant Gargava)

O / c Member Secretary
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Annexure-l
The list of newly categorized sectors by CPCB
AR TRemarks -
| category in
CPCB’s |
85 Scrapping Centres (for | l
End of Life of Vehicdles
and other scraps such as
plant and
machineries,  structural _
material, railway coaches
and wagons etc.) ‘ |

a. Collection, De- | 20 - 20 |18 [ = 15 |20 |55 Orange i. Process will generate waste water from
Poilution, Dismantling vehicle washing, sufface washing,
Centres and Shredding spillage while depolluting the vehicle.
Centres l | i, Emission of particulate matter.

\ ‘ ‘ | li. Residue generated durmg the process
\ needs siablization before disposal as &
: l _ . may contain asbestos.
\ " b. Collection, De- | 20 - 20 | 10 \ - 110 120 |50 Orange 1. Process will generate waste water from
Pollution and \ vehicle washing, surfece washing, etc.
\ Dismantling Centres L i Fugitive emission may be generated
\ | l k  from dismantling and other activities.
l ' . | | 11 |ii. Residue generated durig the process
l \ \[ \ ) ' | | \ \ needs stabilization before disposal as
| | \ | \ { may contain asbestos.

c. Shredding Centres (can | 15 - 15 | 15 i - \ 15 |15 145 Orange i Waste water may be generated from
nclhude white ficor washing, etc. ‘
goods*/other  scraps \ 11 i, Residue generated may be incinerated/
also}

landfilled.

Note- * Recycling/dismantling of white goods are covered under E-Waste (Management & Handing) Rules, 2016, and havea

“Classification of Industrial Sector” (Feb, 2016)

1. Emission of particulate matter.
Iready been categorised in CPCB document |

-

Page S
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Entry at S. Industry Secter
No. of \

respective |

category in
- CPCB’s \

classification _
\ Used Cooking
\ collection ceniers
|

Ol

| Compre;sedeemea Bio-Gas
‘\ Production from Bio-
i degradable Wasies
|
& |
\l , |
* |
E

\

10

| Poliution i
\ {ndex

‘1
x (P1) \l
‘.

Category |

Remarks '

Generally, there is no waste water

generation or air emissions from
UCO collection centers.
Concerned . SPCB/PCC

ensure the above.

et ]

shall

Al digesters requiring discharge\
of excess wastewater 1o be treated
i orange caiegory, \
Domestic bio-digesters based on
cow-dung or household
biodegradable wastes (such as
Gobargas plant) - White category.
No wastewater discharge from
digester and also feed s urry to
digester having Volatile QOrganic \
Fraction more than 75% w0 be |
considered as Green category;
Wastewater may be
from wet
refinmg,

generated
processes for gas
cooling towers and
cooling re-circulation processes.
Odour generation from
pretreatment of organic waste and

_composting.

Exhausted adsorption medi/ |

filters and spent solvents may also
get generated.
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S, h.ntry at .
No. | No. of
i " LESDERTIVE

Non-lndustrial Operations wi
(Ac,tiyities/anilities/Infrastm
. cture/Service sector)

Follution | Caregory |
© Index

' e

"Remurks

1 | Railway Stations

61 Railway Stations (Waste Water | 20 10 30 15 10 15 |10

) 15 Red - i Mainly water polluting, scores are
Generation = 100 KLD)

normalized. Wastewater generaiing
from public toilets, public-taps,
platform and apron washmng, coach
cleaning, laundry, restaurants etc.

ii. Air emissions may be generated from
botlers, DG sets (>1MVA), rallway
sidmgs etc.

ii. Small amount of hezardous waste
such as used ol from DG sets, wasie |
oil from coach cleaning, etc. may be
generated

50 QOrange |1 Mainly water polluting, scores are
normalized. Waste water generating .
from various uses such as public
toilets, public-taps, piatform and

apron washmng, restaurants €ic.
\ 1L Air emissions may be generated

\ \ from ralway sidings, DG sets etc.

|

1

R4 Ratway Stations (Waste Water | 20 0
Generation > 10 KLD, but <
100 KLD)

i —

i, Small amount of hazardous was®e
l such as used ol from DG sets ete.
\ may be generated

e ——

[
i3

Railway Stations (Waste Water
Generation < 10 KLD)

2

L

O
o

|

i 0 30 Green : On smal rallway stations, wasie

\ water generation manly from
public taps and todets. Scores are

l normalzed.

\ ‘ i, Smal railway statons normally

T
1 1
\ may not have bolers or any other |

! prominent stationary air emission
‘ 1 1 | sources.

sy
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List of Non-Industr

SI [ ST. No. (as Industry Sector Pollution
No. | per CPCB Index
| Document)
! 23 Airports and Commercial 75 |
Alr Strips
I S e —
2 30 Health-care Establishment | 75 .
(as defined in  BMW
Rules)
R 31 Totels _ having _ overall | 75
wastewaler generation @
100 KLID and more.
I R e e ey A
4 39 Railway locomotive work | 75
shop/Integrated road
transport workshop/
Authorized service centers
T O e e T
5 46 Ports and harbour, jetties 85
and dredging operations !
6 - Common treatment and | -
disposal facilities (GETT,
TSDF, CBMWTT,
effluent conveyance
project, incinerator, MSW
sanitary land fill site)

12

Covered Under Red Category of Tndustries Farlier

i

i,

V.

i,

iii.

AR e e
This calegory contain all sorts of pollution

L_L__"___j_;__r_,f_ -

et B VIR e
Water is uscd

Annexure-ll

ial Operations (Activities/Facthies/lnfra structure/Services)

Remarlkes

The Airports  are generating mainly  the
wastewaters.

This is the water pollution normalized score for
airports having discharge more than 100 KLID.
The airports / strips having discharge less than
100 KLD will have scoreof S0 and henceorange
calegory.

If the score is normalized wrt water + HW both,
then all the airports will come under Orange
category ( score - 58,33

Mainly water polluting. -
The water pollution scoreis normalized (o 100
& valid for Hospitals having total waste-waler
generation > 100 KLD.

The hospitals — with incinerator  will - be
categorized as Red irrespectiveof the quantity of
the waslewaler generation. ’
The hospitals  having total  wasle-waler
generation  less thar 100 KLD and withoul
incinerator, the normalized water pollution score
will be 50 and will be calegorized as Orange

category.

Mainly water polluting. Small boiler may be
mstalled.

The water pollution score is normalized to 100
& valid for Hotels having wasle-waler
generation > 100 KLD.

The hotels having more than 20 rooms and
wasle-water generation less than 100 KLD and
having a coal/ oll fired boiler, the pollition score
will be 35/40 & are categorized as orange.
The hotels having more than 20 rooms and
wasle-waler generation less than 10 KLD and
having no-boiler & no hazardous waslc
generation, the pollution score will be 20 & are
ategorized as Green.

Mainly water polluting industry.

in the washing of locomotives, road transport
vehicles during servizing.

This score is valid for (hose Centers having
discharge more than 100 KLD.

Service Centers having waste-water generaton
< 100 KLD, the normalized score will be
=(100*20)/40= 50.

All such facilitics are Classified as Red bul
special category projecls as these arc parts of

pollution control facilities.

[n case of CETP, the categorization will depend

upon the category of member industries being

served.
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I

recovery plant and
waste  recycling  are
considered as industrial

1

pperation.
operazyte

e 4y

j:i'i LY

ctars Covered (83

—gl{ﬁl No. (as | Tndustry Sector 'Tﬁolluridﬁ-
Index

No. | per CPCB

repairing and painting
(excluding only fuel

dispensing)__ 7
REuilding  and construction
project more than 20,000

sq. m built up area

N v
Totels (< 3 star) or hotels

having > 20 rooms and

less than 100 rooms.
Mechanized faund ry using
il fired boiler
New highway constructon

''''' Coverad b
Pollution
Index

SI. No. (as
per CcpcB

Document)
19

of handling,

Facility
(ransportation

storage and
of food grains in bulk
ams W 9P

(S
otels (up to 20 rooms and | 30
without boilers) o
Flyash export, transport & 335
disposal facilities

T s
Mmeral  stack yard ! 3.9

. Railwa 7&1%%

on A

Oil and gas pransportat

pipeline

Bl—cza—[;(,—lw;!im sets (15 0
VA to MVA)

L R e
Automobile fuel outlets

(only dispensing)

adnstrics farlies
L

Document)
[EEERS R P "—'——‘_-MJT*““_—?———"F'/__—. T S T T
| 18 Automobile servicing, 50 Tormal water & air p
generating. I the waste water generation is more then
y water polluting and Red

100 KLD, it will become main!

L Sever
Mainly water polutin

Both air and water po

Mainly air po

Tor Green (ategory of Ind

Tome fugitive en
grains.

This score is vald for hote
generation les

Mainly air po
and tran

e i

SRS ey
Remarks |

olluting and recyclable waste cll

unit.
In the pre-construction

polluting due lo gener

emissions.
After construction, it is mainly water polluting,

[ the discharge is more than 100 KLD, it will be
having the normalized score of 75 and 2€

categorized as Red.
g WP score is norma

stage, it i mainly eir
ation of dust ( PM )

Iized to 1C0.

fition are generated.

1

luting project.

uslries
Remarks

ling of

Tssions of PM during hand

|

s having overal waste-water

s than 10 KLD.
poluting activity.

L Thisis mainly air
zed score based on air

This is the normal

pollutien.
[ution due to Joading, un

sportation of the minerals. .
power plants up-to 2

i
loading, StOTage

. Contains small gas based

MWs.
il. Air pollution score is normalized L0 100.
ii. In cass, if these power planis are bigger / liquid
will be calculated

fuel / oil based, scores

accordingly.
Normal operation = 12 hrs a day.
Consumption of diesel = 1680 litres for 1 MVA

DG szt at full load @ 0.21 litres JICVA L i

Stanc-alone DG Sets having total capacity |
MVA or less and equipped with acouste
enclosures alongwith adequale gtack height may
be exempled from the purview of Consent
management. Higher capacity DG sets have
already been covered under Red | Orange

categories |
Mmor air poﬂmimj due to some fugitive IS SIons

during fuel filling operations. May be exempted fiom the
surview of Consent management.
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Annexure - 111

Ariel view of petroleum new retail outlet
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16 Annexure — |V

Government of India
arforsar 3R 38T HATeT
Ministry of Commerce & Industry
Yeiferan dan fipies FRam dreT (34
Petroleum & Explosives Safety Organisation (PESO)
BH . 602, 6th TR, L. Sil. 311 <6, Hasher
fHdeRTEme- 500080

Room No. 602, 6th floor, C.G.0. Towers, Kavadiguda,
Secunderabad - 500080

E-mail :
dyccehyderabad@explosives.gov.in
Phone/Fax No ; 040 - 27540359

=T /No. : PISHIAP/14/9295 (P550285) &I /Dated : 22/09/2023

Tar g
[To,

M/s. HINDUSTAN PETROLEUM CORPORATION LIMITED,
16-15-986-2, 2nd floor, AARVEE house, ,

childrens park main road, near Krishna Mandiram,
Atmakur,

Atmakur,

Taluka: Atmakur,

District: NELLORE,

State: Andhra Pradesh

PIN: 524322

fasg . Survey No, 342/1, Piler to Madanapalli road, Kalikiri, Kalikiri, Taluka: Kalikiri, District:
/Sub : CHITTOOR, State: Andhra Pradesh, PIN: 517234 ¥ Ugifeiaq a@if A,B Retail Outlet |

Petroleum Class A,B Retail Outlet at Survey No, 342/1, Piler to Madanapalli road, Kalikiri,
Kalikiri, Taluka: Kalikiri, District: CHITTOOR, State: Andhra Pradesh, PIN: 517234

Heled
Sir(s),
PUAT 37T9F U7 BB OIN1453045 fcATE 14/09/2023 BT dellehd B |
Please refer to your letter No. OIN1453045 dated 14/09/2023
favarata S um o frefafea derferay yeref & arf ger 9 & Werer & fag Ugifea fam, 2002 &
W 7Y - XIV & TWiga aar fEAie 31/12/2023 @ du - Jaft G@a1 PISHIAP/14/9295 (P550285)
e 22/09/2023 WS ST E & |
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Licence No. PISH/AP/14/9295 (P550285) dated 22/09/2023 granted in Form XIV under the
Petroleum Rules, 2002 and valid till 31/12/2023 for the storage of the following kind and quantities
of Petroleum at the subject petrol pump is forwarded herewith.

<YYo <Ypmmm-%><%or—-%>

fopailetledi § 7w &

UegTfera @7 fdaror /Description of Petroleum
il /Quantity licenced in KL

Tl & 9y Uglferad /Petroleum Class A in bulk 16.00 KL

Petroleum Class A, otherwise than in bulk NIL

@t @ gyt Ui /Petroleum Class B in bulk 35.00 KL

Petroleum Class B, otherwise than in bulk NIL

Petroleum Class C in bulk NIL

Petroleum Class C,otherwise than in bulk NIL
Pl &HdT /Total Capacity 51.00 KL

T Ui W 2002 & HiF §TQ U I 148 § &l 7S fshaT BT T | Ul Y de
T & THBIOT 8 TAHET TUAT Bl A T LT HATKT T ARG a7 39H d to Dy. Chief Controller of

Explosives, Visakhapatanam, so as to reach his BT BT U B9 | Please follow the procedure

strictly as laid down in rule 148 of the Petroleum Rules, 2002 and submit complete documents for the
Renewal of the licence to Dy. Chief Controller of Explosives, Visakhapatanam, so as to reach his
office on or before the date on which Licence expires.

g e/ qEfd = wfaeRal @ araedd  gAfd/aoRg U S ¥ A ger an), < fafda) @ ge el &t g
| This approval/permission, however, does not absolve from obtaining necessary permission/clearance
from other authorities or under other statutes as applicable.

Wa<id [Yours faithfully,

(. Shtfar wa)
(K Srinivasa Rao))
fawwres e
Controller of Explosives
Fd G & faepies fFaae
For Jt. Chief Controller of Explosives

faezrarg/Secunderabad

Copy forwarded to :-

1. The Additional District Magistrate, CHITTOOR(Andhra Pradesh) with reference to his NOC No
HP/PRK/12/19 Dated 31/12/2022

2. The Dy. Chief Controller of Explosives, Visakhapatanam. A Copy of the licence along with approved
plan is enclosed.

For Jt. Chief Controller of Explosives

Page 17
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Secunderabad
( fores SITepY SR 31mde Y fEfd, [eep @em =7 faaor & fAv AR da™Tge: hitp:/peso.gov.in <)
(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)
Note:-This is system generated document does not require physical
signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This
page is made available for the information of concerned applicant/licensee only. All efforts have
been made to secure this information. However, PESO will not be responsible for any misuse of
the information by unauthorized persons including the hackers.

sttps:foniine.peso.govan/PublicDomain/ilocSistusi etter asp. 70% 3d™ 3d &Rule=T7 SNIKIHR% 2bmOemC28EIRL X Q% 3d% 3d 20110723, 827 F
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Government of India
arfore 31 FE Aeery
Ministry of Commerce & Industry
Ugifory qer faemicd e | (U4)
Petroleum & Explosives Safety Organisation (PESO)
R . 0-R0-23, fHIATYS 3113
faemamaza4- 530017
Door No. 7-20-13,
Kirlampudi Layout,
Visakhapatanam - 530017

E-mail : dyccevizag@explosives.gov.in
Phone/Fax No : 0891-2722257

TwT /No. : PISHIAPI14/9295 (P550285) i /Dated : 20/12/2023

Jar |
To,
M/s. HINDUSTAN PETROLEUM CORPORATION LIMITED,
16-15-986-2, 2nd floor, AARVEE house, ,
childrens park main road, near Krishna Mandiram,
Atmakur,
Atmakur,
Taluka: Atmakur,
District: NELLORE,
State: Andhra Pradesh
PIN: 524322

fasg Survey No, 342/1, Piler to Madanapalli road, Kalikiri, Kalikiri, Taluka: Kalikiri, District:
/Sub - CHITTOOR, State: Andhra Pradesh, PIN: 517234 ¥ fz2q fdemm gifaad a7 A,B Retail Outlet 1

I H&aT PISHIAPI14/9295 (P550285) - Adlaiul & TeH # |

Existing Petroleum Class A,B Retail Outlet at Survey No, 342/1, Piler to Madanapalli road,
Kalikiri, Kalikiri, Taluka: Kalikiri, District: CHITTOOR, State: Andhra Pradesh, PIN: 517234 -
Licence No. P/ISHIAP/14/9295 (P550285) - Reg Renewal of Licence.

HEIGd
1Sir(s),

PYAT A9 IUYerd Taug JF Hefia v T=am OIN1553107 &7 20/12/2023 T FHeH 7201 & |
Please refer to your letter No. OIN1553107 dated 20/12/2023 on the subject.

A & PISHIAP/14/9295 (P550285) f&Aia 22/09/2023 & 31/12/2025 d% FdiHIgd o @i

Page 19
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SITYENE |
Licence No. P/SH/AP/14/9295 (P550285) dated 22/09/2023 is returned herewith duly renewed
upto 31/12/2025.

FuaT Ugiferaw f7m,2002 % 3T a1¢ 7 7T 148 H & 7S WithAT 1 HETS I UTer @Y | TR B
FAIBIUT B HHK SFATISA bl AT 31/12/2025 37 36 Ugcl 59 Brferd H Ugd & |

Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002 and
submit complete documents for-the Renewal of the licence so as to reach this office on or before
31/12/2025.

FHUaT UTgdl & | Please acknowledge the receipt.

aed /Yours faithfully,

(3. . M)
(S. K. Bhole))
fawpres fdas
Controller of Explosives
Fd 39 Y favplesds fHAaae
For Dy. Chief Controller of Explosives
faemEmagam/Visakhapatanam

(31fErs TSR SR 31Tde o1 fRafd, 9o deiT 317 faawor & oy gaRT dedTge : hitp:/peso.gov.in &)
(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)
Note:-This is system generated document does not require signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This
page is made available for the information of concerned applicant/licensee only. All efforts have
been made to secure this information. However, PESO will not be responsible for any misuse of
the information by unauthorized persons including the hackers.
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Government of India
aTfors 3iR 3T HATEd
Ministry of Commerce & Industry
UiferaH qaT faehied JRem dimed (H)
Petroleum & Explosives Safety Organisation (PESO)
3R . 0-20-23, feheaTyEl 31m3e
faem@Emaga9- 530017
Door No. 7-20-13,
Kirlampudi Layout,
Visakhapatanam - 530017

E-mail : dyccevizag@explosives.gov.in
Phone/Fax No : 0891-2722257

T /No. : PISHIAP/14/9295 (P550285) f3Ai® /Dated : 20/12/2023

Jar ®
[To,
M/s. HINDUSTAN PETROLEUM CORPORATION LIMITED,
16-15-986-2, 2nd floor,AARVEE house, ,
childrens park main road, near Krishna Mandiram,
Atmakur,
Atmakur,
Taluka: Atmakur,
District: NELLORE,
State: Andhra Pradesh
PIN: 524322

fadwg Survey No, 342/1, Piler to Madanapalli road, Kalikiri, Kalikiri, Taluka: Kalikiri, District:
/Sub : CHITTOOR, State: Andhra Pradesh, PIN: 517234 ¥ f&q fagmm ugifaad aif A,B Retail Outlet &1

373311 H@ar PISH/IAP/14/9295 (P550285) - TetehuT & T H |

Existing Petroleum Class A,B Retail Outlet at Survey No, 342/1, Piler to Madanapalli road,
Kalikiri, Kalikiri, Taluka: Kalikiri, District: CHITTOOR, State: Andhra Pradesh, PIN: 517234 -
Licence No. P/ISH/AP/14/9295 (P550285) - Reg Renewal of Licence.

eI
ISir(s),

PN 379 ITYeRT AT I Feifeld U H&am OIN1553107 i 20/12/2023 T HeH Tg0T & |
Please refer to your letter No. OIN1553107 dated 20/12/2023 on the subject.

3331l | PISH/AP/14/9295 (P550285) faries 22/09/2023 f&Hids 31/12/2025 A Feiipd o dlers
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STREE |
Licence No. PISH/AP/14/9295 (P550285) dated 22/09/2023 is returned herewith duly renewed
upto 31/12/2025.

FUAT Ui 93,2002 & 31T ST T a7 148 H < 1S TfohaT &7 BeTé F UTed a3 | g3 &b
TIHRUT B T GXATIS1! P feATes 31/12/2025 I 38 Ugel §9 HRATA W I¥gd B |

Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002 and
submit complete documents for the Renewal of the licence so as to reach this office on or before
31/12/2025.

PUAT UTddt < | Please acknowledge the receipt.

WIS /Yours faithfully,

((T9. . ¥ieY)
(S. K. Bhole))
fawples aa®
Controller of Explosives
Pd 37 43A fawpies fda®
For Dy. Chief Controller of Explosives
faem@magTq/Visakhapatanam

(311 TABRT SR 31Tded b fEifd, feeh qaT 3177 fdervT & feiy gART d9HT8e : http:/peso.gov.in &)
(For more information regarding status,fees and other details please visit our website: http:/peso.gov.in)
Note:-This is system generated document does not require signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This
page is made available for the information of concerned applicant/licensee only. All efforts have
been made to secure this information. However, PESO will not be responsible for any misuse of
the information by unauthorized persons including the hackers.
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Annexure -V

Photographs showing concrete protection wall around storage tank
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Kalikiri, No. 115 Vayalpad Taluk, Chittoor Distriot
[T &, 8 TBS Rc0tw JEED B,

Annexure — VI

T Assess. 7
Extant. { ment.
oh sl 4m j

Name of Pattadar or Inamdar or the Masager
of the Ingtitution to which the -

g P land belongs. Bomarin
i g ‘ B E Fbry R B samensp B T ey e,
F I I S Tofomoti Tl
. ! & s S, 3 -
P2l &
z &2 4

16 : ' it

selimiens & weas coseiaboree e

2l i Names as psr B, 8. No. 122.

V.o Pa, 122 2B Fodesods B,

Patri Chengayya and & others, *

D0 Bexahy aRoT § S0,

Names 88 per R.3. No, 336-1.

B, %. Po 336-1 Jthis FibgeoT Ay A,

Patri Chrngsyya.
68 BoXegg, ¥
Names a8 per M. 8. No, 209-8

8 5. Ro, 209 3 b Fictewdeds 4, we 3L
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Ho¥,
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Annexure — VI

D.Dis.A3/1800/2022, Dt: 13.10.2022, Sub Collector’s Office,

Madanapalle,

ANNEXURE-C
(SEE RULE-7)
PROCEEDINGS OF THE COMPETENT AUTHORITY AND REVENUE DIVISIONAL
OFFICER,
MADANAPALLF
PRESENT: SRI.M.S.MURALL

Sub: - Andhra Pradesh Agricultural Land (Conversion for Non-Agricultural Purpose) Act- 2006-
Madanapalle Division- Kalikiri Mandal- Kalikiri Village — Sri.K.Shajahan s/o K.Khadar saheb
- Conversion of Agricultural land with an extent of Ac.0.34 cents in S5y.No.342/1, for Non-
Agricultural purpose-Orders Issued-Regarding,.

|. Andhra Pradesh Agrl.Land (Conversion for Non-Agrl. Purposc) Act-20006.

2. G.O. M.S No 227 Revenue (DA &LR) Dept. Dated 26.08.2021 & Ordinance No.0O7, dr:

29.07.2021 of A.P. Land Conversion Act-2000.
3. Application Sri. K.Shajahan s/o K.Khadar saheb, r/o Kalikiri Village & Mandal.

4. Roc.A/91/2022. dt:  .09.2022. of the Tahsildar, Kalikiri.

Ref:

—--11021---

ORDER:

In the reference 3" cited, one Sri. K.Shajahan s/o K.Khadar saheb, r/o Kalikiri Village & Mandal
has applied for conversion of Agricultural land into Non-Agricultural purpose for an extent of Ac.0.34
cents in Sy.No. 342/1 of kalikiri Village & Mandall

In the reference 4" cited, the Tahsildar, kalikiri has submitted that he has inspected the proposed
land for conversion and submitted proposals for conversion of Agricultural land into Non-Agricultural
purpose for an extent of Ac.0.34 cents in Sy.No.342/1 of kalikiri Village & Mandal. As per the Revenue
records, the classification of the proposed land for conversion is Govt Dry. The individual has to pay an
amount of Rs.27166/- towards conversion charges for an extent of Ac.0.34 cents. @ 5% on the Basic

Value as per the certification of Market Value. And he has paid an amount of Rs.27166/- vide Challan

No0.61050888862022, dt: 07.05.2022, through online Payment.

The details of land Survey No. wise classification and Basic value and realistic value per Acre as

follows.
G.0O. M.S No
Basic Value as Basic 227 Revenue Meeso
Q) Cals Ext per Mnr-l{et T (DA &LR) e
Gv N e ent | Value given s it Dept. Dated Doc.N " i ' Challan No. &
N | SydNe. |siuen| o by Sub- T | 26.08.2021,5% | o i Date.
i D, tion i land AT cation
Ac. Registrar, W i ol basic value :
Kalikiri prrchased of the total land No.
for RRs.
Ac. »ota | NLCR
1 | 342/1 of | Govt | 0.34 1598000/- 543320/- 271606/- -l"iS":’ 01220 | 61050888862022
Kalikiri | .Dry | Cent so1g | 02527 | di:07.05.2022
Village 5 - 90.

The Tahsildar, Kalikiri reported that, as per the old 10(1) the land in Sy.no.342 with an extent of

Ac:0.54 cents classified as Govt.Dry of Kalikirt village and stands in the name of Sri.Palagiri Alam Sab
& Sri.Pedda Khaddar Sab.

Further reported that the family members of both the 10(1) Paltadars have undergone oral family

partition and then Sri.Mohammad ali has sold an extant of Ac.0.07 % acres to Smt.Noorjahan vide
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doc.n0.259/2007 dy: 26.03.2007. as the same Sri.P.Mohammad Basha has sold away an extent of 0.17
cents to Smt.Noorjahan vide doc.no.245/2007 dt:22.03.2007. Then Sri.A.Ali Ahamad has sold away his

share  of 0.05 cents to  Sri.Habibulla  vide doc.no.459/2013  dt:30.03.2013 and  finally
Smt.VempalleFathima has sold away her share to Smt.A Hajiraabee with an extant of 0.05 cents. Then al]
the three of them have sold away their rights in land in Oy.n0.342 with an extent of 0.34 cents to
Smt.K.Jareena & Sri. K.Shajahan jointly. i.c., both the sharcholders will have rights to an extant of 0.17
cents cach.Then Smt.Jareena has sold her share to Sri.K.Shajahan vide doc.no.1583/2018. Hence on the
lotal share of 0.34 cents rights acquired by the applicant,

The details of the transaction as shown below.

S.no | Name of  the | Name of the | Nature Sy.n | Ext Doc no & Date
Executant Claimant of 0

docume
nt

l Mohammad Ali | Noorjahan Sale 342 1 0.07% | 259/2007
(Legal heir of 10(1) dt:26.03.2007
Pattadar)

2 P.Mohammad Basha Noorjahan Sale 342 | 0.17 245/2007,
(Legal heir of 10(1) dt:22.03.2007
Pattadar)

3 A Al Ahammad IB.Habbebulla Sale 342 | 0.05 459/2013
(Legal heir of 10(1) dt:30.03.2013
Pattadar)

4 Vempalle Fathimaa | A Hajiraa Bec Sale 342 10.05 460/2013
(Legal heir of 10(1) dt:30.03.2013
Pattadar)

5 Noorjahan K.Shajahan Sale 342 1 0.17 117/2017
Habeebulla _ (Applicant) dt:13.02.2017
Hajiraa bee

6 Noorjahan [K.Jareena Sale 342 10.17 117/2017
Habeebulla dt:13.02.2017
Hajiraa bee

7 K.Jareena K.Shajahan Sale 342 | 0.17 1583/2018

(Applicant) dt:12.12.2018
Further reported that the applicant Sri, K.Shajahan s/o Khadar saheb was IN pOssession anc

enjoyment of the Subject lands and also issued 1B vide Khata No.1192. And the as per Roc.A/60/2022.
Dt: 21.05.2022 of Tahsildar Kalikiri the land in Sy.No.342 Ext: Ac.0.51 cents was Sub-divided into
Sy.N0.342/1 Ext:0.34 cents,Sy.No0.342/2 Ext:0.17 cents, and it is also scrutinized by the DIOS,

Madanapalle and the applicant got land with an extent of Ac.0.34 cents in Sy.No 342/] of Kalikiri
village of Kalikirj Mandal and Pattadar Pass books issued to the applicant vide Khatha No 1192

and the said land is under enjoyment of the applicant.

The Boundaries of the proposed lands is follows.
East: Land of Dhasthigiri.
West: Government land.
South: Road.

North: Government Land. Page 28
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Further reported that there are no disputes over the title and enjoyment of the proposed land. No
power grid lines, Electricity lines are passing over the proposed land.

Hence, it is hereby ordered for conversion of Agricultural lands into Non-Agricultural purpose on
the following terms and conditions into the applicant in respect of the land in Sy.No.342/1 with an extent

of Ac.0.34 cents of Kalikiri Village and Mandal.

1. The permission is issued on the request of the applicants and he is solely responsible for the

contents made in the application.

The grant of permission cannot be construed that the contents of the application are ratified or

tJ

confirmed by the authorities under the Act.

3. The permission confirms that the conversion fee has been paid under the Act in respect of

above Agricultural lands for the limited purpose of conversion to Non-Agricultural purpose.

4. It does not confer any right title or ownership to the applicant over the above agricultural

lands.

5. This permission does not preclude or restrict any authority or authorities or any person

persons of any individual or individuals or others, collectively or severally, for initiating any
action of proceedings under any law for the time being in force.
6. The conversion fee paid will not be returned or adjusted otherwise under any circumstances.
7. The authorities are not responsible for any incidental or consequential due to or arising out of
such permission granted on any false declaration, claim or deposition made by the applicant.
8 The authorities reserve the right to cancel the permission if it is found that, the permission 1s

obtained by fraud, misrepresentation of by mistake of fact.

Competent Authpgyy
Revenue Divisional Officer,
Madanapalle.

To 'sz’

Sri. K.Shajahan s/o K.Khadar ;_,Ef“ Kalikiri Village & Mandal.
Copy to the Tahsildar, Kalikiri, w1th‘l’a direction to make necessary changes in the Village accounts

concerned.
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— e8O|SINT T 57D DODOHED D0 \l [’ I. I:E
ﬁrﬁ— ANDHRA PRADESH POLLUTION CONTROL BOARD I
\ivwcﬁ REGIONAL OFFICE :: KADAPA \ ;/ gpfglsrtgr‘ﬁnfg;t

b \17 4 Address: 1st floor, D.No. 72/272-5-18, Kurnool - Chittoor NH-40 Road,
Near Vinayaka Nagar Circle, Kadapa, YSR District - 516 003

Dr. P. Srinivasa Rao e-mail:rokdp-eel @appch.gov.in
Environmental Engineer
Lr.No. G-103/0.A.121 of 2023 /PCB/RO/KDP/2024- Dt: 03.09.2024
To,
The Tahsildar,

Kalikiri (M), Annamayya District.
Sir,
Sub: APPCB-RO-Kadapa - Hon’ble NGT Order in O.A. No. 121 of 2023 in the
matter of Sri P. Chennaiah, S/o P. Venkatramaiah, Kalikiri, Annamayya
District, Andhra Pradesh against establishment of Petrol Bunk at Sy. No.
342 of Kalikiri village and Mandal, Annamayya District - Certain
Information - Requested - Reg.

Reg: 1. Hon’ble NGT Order dt. 02.09.2023 in 0.A. No. 121 of 2023.

2. Inspection of site of proposed petrol pump and its surroundings by
APPCB officials on 03.09.2024.

K3k kok >k

[t is to inform that the Hon’ble NGT vide order dt. 02.09.2024, has directed APPCB to
file a report after inspecting the property to verify whether the CPCB Guidelines are strictly
followed and also to ascertain the nature of the land in question from the revenue records.

In this connection, the information on the following is required to be submitted to
the Hon’ble NGT:

1. Nature of Land of the proposed petrol pump of Sri K. Shahjahan.

2. Details of the nearest residential areas, schools, hospitals as per the Revenue
records.

3. Details of the nearest waterbodies adjacent to the petrol pump if any, as per the
Revenue records.

In view of the above, it is requested to furnish the details for the above points
immediately, so as to submit to the Hon’ble National Green Tribunal within the timeframe.

Yours faithfully
PAN DRAN Kl Digitally signed by

PANDRANKI SRINIVASA

SRINIVASA  reo
Date: 2024.09.03

RAO 16:30:12 +0530'
ENVIRONMENTAL ENGINEER

Copy submitted to the Sub Collector, Madanapalle, Annamayya District for information.
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\\ REVENUE DEPARTMENT
From ; To
Smt.S,Maheswari Bai. M.A., , The Environmental Engineer,
Tahsildar, ; Regional Office,
Kalikiri. | A.P. Pollution Control Board,
Annamayya District. ' : Kadapa.
: Roc.B/163/2022, dt. 04.09.2024
Sir, |
Sub: Courts - Hon'ble NGT Order in O.A. No. 121 of 2023 in the matter of Sri
P. Chennaiah, S/o P. Venkatramaiah, Kalikiri, Annamayya District,
Andhra Pradesh against establishment of Petrol Bunk at Sy. No. 342 of
Kalikiri village and Mandal, Annamayya District Certain Information
requested by the Environmental Engineer, Andhra Pradesh Pollution
Control Board — Enquiry conducted Information submitted — Reg.
Ref: 1. Hon'ble NGT Order dt. 02.09.2023 in O.A. No. 121 of 2023.
2. Inspection of site of proposed petrol pump and its surroundings by
APPCB officials on 03.09.2024.
3. Lr No. G-103/0.A.121 of 2023/PCB/RO/KDP/2024 of the the
Environmental Engineer , Andhra Pradesh Pollution Control Board
dt:03.09.2024. 5
s 4. Report of the Village Revenue Officer, Kalikiri Village dt:04.09.2024.
-:000:-

I invite attention to the references cited and reported that in the reference 3™
cited the Environmental Engineer, Andhra Pradesh Pollution Control Board has called
for certain information regarding establiéhment of Petrol Bunk at Sy.No.342 of Kalikiri
village and Mandal, Annamayya District. In this connection, the matter was got
enquired by the Village Revenue Ofﬁcér, Kalikiri village and submitted his report in

the reference 4™ cited. The enquiry reveals the following facts.

1. It is submitted that the land in Sy.No.342 Extent A.0.51 Cents is classified as
Govt-Dry (Patta) land as per the A- Register of Kalikiri village of Kalikir:

t  Mandal. It is further submitted that as per the 10(1) account of Kalikiri village
the land in Sy.No.342 with an extent of 0.51 acres, stands in the name of Sri
Palagiri Alam Saheb & Sri Palagiri Pedda Khadar Saheb vide 10(1) account
No.322 of Kalikiri Village in Kalikiri Mandal. It is submitted that Sri
K.Shajahan S/0 K.Khadar Saheb and Smt. K.Jareena W/o K.Shjahan jointly
purchased the land in Sy.No.342 to an Extent A.0.34 Cents from the legal heirs
of the 10(1) pattadars and further Smt.K.Jareena has sold her % share(i.e.0.17
Cents) to Sri K.Shajahan S/o K.Khadar Saheb. It is further submitted that
K.Shajahan S/o K.Khadar Saheb acquired total share of 0.34 Cents right in
Sy.No. 342 of Kalikiri village.
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2. Itis submitted that the proposed Petroleum Products outlet falls in Sy.No.342 (o
an extent A.0.34 Cents is adjacent to the Madanapalle — Tirupati Road. The
nearest residential area of the proposed site are Satyapuram H/o Kalikiri village
situated at about 0.5 Kms from the proposed site. It is further submitted that
M.P.P.School, Satyapuram which is situated at about 0.5 Kms located in the
Satyapuram habitation of Kalikiri village is the nearest school situated from fhe
proposed petroleum product outlet. It is also submitted that the Community

Health Centre, Kalikiri is the nearest Hospital situated at about 1.7 Kms from the
proposed Petroleum products outlet.

. Itis submitted that land i Sy.No.342/1 Ext. 0.34 cents located at an Air distance
of 0.35 Kms form the Kalikiri project (Check Dam). It is also submitted that the
Government land i.e. Oota cheruvu (Water Bodies) is adjacent to the land
proposed for petroleum product. The proposed site is having water body as
northern boundary. The proposed fill point / dispensing units/ vent piper land is
having less than 20 Meters radius from Oota cheruvu (Water Bodies).

In this connection the above fact are submitted for onward submission to the
Hon’ble National Green Tribunal authorities. The record of enquiry is herewith

submitted for kind Perusal.

‘ . Yours faithfully, h/

ahsildar,
Kalikiri.

Copy submitted to the Sub Collector, Madanapalle %
for favour of kind information.
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Submitted to the Tabsildar:

Sub: Courts - Hon'ble NGT Order in O.A. No. 121 of 2023 in the matter of Sri P,
Chennaiah, S/0 I, Venkatramaiah, Kalikiri, Annamayya District, Andhra Pradesh
against cstablishment of Petrol Bunk at Sy. No. 342 of Kalikiri village and
Mandal, Annamayya District Certain Information requested by the Environmental
Engincer, Andhra Pradesh  Pollution Control Board - Enquiry conducted
Information submitted — Reg.

Ref: sl. Hon'ble NGT Order dt. 02.09. 2023 in O.A. No. 121 of 2023.

2. Inspection of site of proposed petrol pump and its surroundings by APPCB
officials on 03.09.2024.

3. Lr No. G-103/0.A.121 of 2023/PCB/RO/KDP/2024 of the the Environmental
Engineer , Andhra Pradesh Pollution Control Board dated 03.09.2024.

ok o o ok ok ok

I invite kind attention to the references cited and submit that in the reference 3
cited the Environmental Engineer, Andhra Pradesh Pollution Control Board has called for
certain information regarding establishment of Petrol Bunk at Sy. No. 342 of Kalikiri
village and Mandal, Annamayya District. The same was forwarded to me and I was
directed to enquire into the matter and submit report. I have enquired into the matter and

the the enquiry reveals the following facts.
1. It is submitted that the land in Sy:No.342 Extent A.0.51 Cents is classified as
Govt-Dry (Patta) land as per the A- Register of Kalikiri village of Kalikiri Mandal.
It is further submitted that as per the 10(1) account of Kalikiri v111age the land in
Sy.No.342 with an extent of 0.51 acres, stands in the name of Sri Palagiri Alam
Saheb & Sri Palagiri Pedda Khadar Saheb vide 10(1) account No.322 of Kalikiri
Village in Kalikiri Mandal. It is submitted that Sri K.Shajahan S/o K.Khadar

Saheb and Smt. K.Jareena W/o K.Shjahan jointly purchased the land in Sy.No.342
to an Extent A.0.34 Cents from the legal heirs of the 10(1) pattadars and further
Smt.K.Jareena has sold her % share(i.e.0.17 Cents) to Sri K.Shajahan S/o
K Khadar Saheb. It is further submitted that K.Shajahan S/o K.Khadar Saheb
acquired total share of 0.34 Cents right in Sy.No. 342 of Kalikiri village.

" 2. It is submitted that the proposed Petroleum Products outlet falls in Sy.No. 342 to
an extent A.0.34 Cents is adjacent to the Madanapalle - Tirupati Road. The
Aearest residential area of the proposed site are Satyapuram H/o Kalikiri village
situated at about 0.5 Kms from the proposed site. It is further submitted that
M.P.P.School, Satyapuram which is situated at about 0.5 Kms located in the
Satyapuram habitation of Kalikiri village is the nearest school situated from the

Page 34

Scanned with CamScanner


NAVID
Stamp


35

proposed petroleum product outlet. It is also submitted that the Community Health
centre ,Kalikiri is the nearest hospital situated at about 1.7 Kms from the proposed

Petroleum products outlet.
3. Itis submitted that land in Sy.No. 342/ 1 Ext. 0.34 cents located at a Air distance of

0.35 Kms form the Kalikiri project (Check Dam). It is also submitted that the
Government land i.e. Oota cheruvu (Water Bodies) is adjacént to the land
proposed for petroleum product. The proposed site is having water body as
northern boundary.The proposed fill point / dispensing units/ vent piper land is
having less than 20 Meters radius from Oota cheruvu (Water Bodies).

In this connection the above facts are submitted for onward submission to the

Hon’ble National Green Tribubnal authorities. The record of enquiry is herewith
submitted for kind Perusal.

joi-reut

/A etrd -
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GOVERNAMENT OF ANDHRA PRADESH
STATE DISASTER RESPONSE & FIRE SERVICE DEPARTMENT

From: To :
District Disaster Response & Fire Officer, The Collector & District Magistrate,
Annamayya District. Annamaya District.

Re.No.478/A2/2022, Dated.29-10-2022
Respected Sir,

Sub:- A.P. State Disaster Response and Fire Services Department-Southern
Region, Annamayya District -Petroleum Act and Rules-Issuance of
Provisional No Objection Certificate to the proposed petroleum New retail
outlet on Pileru to Madanapalle road Storage of Class A 16 KL of MS
and 35 KL of HSD in Sy.No.342 of Kalikiri Village & Mandal,
Annamayya District -Regarding.

Ref:- 1. Rc No: REV02-MSOMG/120/2022-JA(C1)-ANM CO ,Dt.25-10-2022
of District Collector & Magistrate, Annamayya .
2. G.0.Ms.No.120, HOME (PRISONS & FIRE) DEPARTMENT, Dt.25-10-
2021 and G.0.Ms.No.90, Home (Prisons & Fire Services) Department,
Dt.13-08-2021.
@a@

It is to inform that, the Senior manager Hindusthan Petroleum
Corporation Limited ,Nellore retail Regional Office , D.No.16-15-986-2,2n Floor ,
AARVEE House , Chillderen’s Park Main Road,Near Krishna Mandiram,Nellore has
requested for Provisional No Objection Certificate to the proposed petroleum New retail
outlet on Pileru to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of
HSD in Sy.No.342 of Kalikiri Village & Mandal, Annamayya District.

2) 1 submit that, [ have inspected the proposed site New retaile outlet on Pileru
to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of HSD in Sy.No.342,
of Kalikiri Village & Mandal, Annamayya District on 26-10-2022. | recommend to issue
of Provisional No Objection Certificate for proposed petroleum New retail outlet on Pileru
to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of HSD in Sy.No0.342 of
Kalikiri Village & Mandal, Annamayya District .

LAYOUT & FACILITIES .

3.1) General _
i. A compound wall with sufficient height should be provided around the premises
except at front side.

ii. The storage should be easily approachable to fire appliances.

iii. No Electrical High tension lines should be passed through the compound.

iv. The space chosen for a petroleum retail outlet shall be sufficiently spacious to
allow it to be designed to minimize the risk from the petroleum fuels to any person
likely to be at or near the retail station.

v. The layout should ensure unobstructed movement of all vehicles together with
adequate provision for entry and exit of Tank trucks.

vi. Location of the facilities, equipment, entrance, exit & paving shall be arranged in a
such manner to avoid the risk of any collision amongst the motor vehicles.

vii. There should be unobstructed view of the operating and dispensing areas from the
salesroom.

viii. Access for mobile firefighting equipment to all the Retail Qutlet facilities shall be
ensured.
Contd....2p.

1 'ndAFh W 1"',
Wy Distincts
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3.2)

ii.

iil.

3.3)

3.4)

3.5)

3.6)

38

s 20
The location of tanks, filling and vent pipes, dispensing equipment and road
tanker decanting area as well as on site buildings shall be designed to provide for
satisfactory means of escape for persons in the event of fire or other incident.

Storage Tanks

Petroleum shall be stored only in underground tanks in single / double walled
[membrane] and its installation shall be outside any building.

These shall be placed in an earthen or masonry or concrete pit and shall be
packed with sand/earth/gravel without leaving any space between the tank and
concrete/masonry-wall. Alternatively, tank shall be installed in earth pit in a
manner that no part of the tank is less than 1.5 metre from any point of the
marked boundary.

No part of the space over the buried tanks shall be used for any purpose other
than installing equipment specifically meant for the withdrawal/monitoring of
contents of the tank.

Material of construction

Following materials shall be used for underground storage tanks.

Steel tanks: Carbon steel as per IS: 2062 or equivalent

Design Code IS: 10987: 1992 for petroleum products or equivalent

GRP Tank: ASTM D4021, conforming to UL 1316 or equivalent,

Tank Installation
i.  The underground tanks shall be either installed in the dedicated tank farm

area “Away from Driveway (Remote Tank Farm)” or under the driveway with
an appropriate reinforced concrete slab above the tank (“Under Driveway”).

ii.  All tanks shall be pneumatic or hydro tested as per the design code or
operating pressure, whichever is higher, before boxing up of the tanks.

iii.  Steel tanks shall be suitably protected against corrosion.

iv. Design shall provide adequate protection against buoyancy for the Tanks
installed.

Tanks installed under driveway ;

i. Underground tanks shall be installed under concrete slab or alternate
pavement material. Design consideration shall take care of loading either
through masonry pit walls or back fill material and burying depth of tanks.

ii. ~Man way covers (metallic / GRP) shall be designed for the intended vehicle

load and to prevent water ingress during rain and also ensure safety of tank
fittings.

iii. RCC slab for the tank pit to be designed for the intended vehicle load,

Tanks installed away from driveway
i. Underground tanks preferably to be installed in a masonry pit to ensure
product retention within the pit in the event of any leakage or overflow.

ii. Installation of GRP [/ FRP tanks shall follow the manufacturer's

recommendation.

iii. Man ways sump shall be covered adequately in order to avoid ingress of rain

water and also to ensure safety of tank fittings.

Contd....3p.
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3.7) Fill points

i.

iii.

iv.

The fill points for the tank/tanks, whether off set or direct fill shall be
located in such a manner so that any spillage of petroleum and its
subsequent ignition does not pose any immediate threat to members of the
pubilic or fore court or delivery staff.
Fill points shall be located in the open air such that any flammable
concentrations of vapours resulting from normal filling operations or spillage
does not reach potentially ignition sources, or accumulates in either
building or outdoor locations so as to pose a danger.
The fill points shall maintain a minimum safety distance of 3 mtrs. all
round including property boundary or any other structure where a source
of ignition is likely to be present. This distance of 3 m may be reduced if a
fire — resistant wall is constructed, e.g. of brick or concrete, which is at
least 2 m high and extends sideway or parallel to the boundary. If the wall
is a part of a building which houses a sensitive population, such as a
school, hospital or residential dwelling, this distance should be increased to
12 m.
Fill pipe shall be carried down nearly to the bottom of the tank to prevent
fire hazard due to generation of static charge arising out of free fall of
product.
Proper identification of fill points for various types of fuels shall be provided
to avoid wrong decantation.
An “earthing bus” shall be provided in the close vicinity of fill points.
Hose connections shall be properly tightened using screwed / cam lock
couplings.
Fill pipe caps shall be made of softer material like brass or aluminum.
Fill cap shall have a proper locking system and key shall be kept under the
custiody of the authorized person.
Fill points shall be so located that the tank lorry when under decantatmn is
in drive out position.

3.8) Vent pipes

il.
iii.

v,

Each tank shall be provided with independent vent pipe(s) of adequate
capacity unless vapour recovery system is installed.

Vent point shall never be located under any shade /cover.

Open ended vent pipes shall extend to a height greater than the maximum
liquid level of a road tanker likely to deliver petroleum to the underground
tanks and shall not be less than 4 mtrs. In case of venting above the
canopy, the vent p;pee shall be 'rer:mrlated ‘i 5 mtrs above it.

The vent pipe opening shall also 'observe minimum 4 mtr., clearance in the
horizontal plane from all structures.

&
%‘@\' Contd....4p.

District Disaster Response and Fire Office,
Wma District.
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Electrical Power Distribution System
The following elements / components shall be considered in designing the

Electrical Power Distribution system in a Retail Outlet.

4.1

¥YVVYVVYY

>
)

Total electrical load for the entire Retail Outlet

Availability, Suitability & Reliability of the State Electricity Board (SEB) grid.

Fault (KA) rating of the SEB Feeder

Load to be fed from back-up DG power

Load which need stabilized and/or Unmterrupted Power Supply (UPS) supply to
function smoothly

Rated load of the connected & future equipment

Earthling System

The earthling system shail be designed as per IS 3043 and following procedures

shall be followed:-

l.

ii.

fii.

iv,
5]_

i.

ii.

iv.

All metallic structure, pipe fittings and enclosures of electrical equipments shall
be connected to earth.

Equipment rated up to 230 V, 1-phase supply, the enclosure shall be grounded at
least one point.

Equipment rated above 400 V, 3-phase supply, the enclosure shall be grounded at
least at two separate points.

Two nos. earth pits shall be provided for each of transformer / DG set neutral
earthing, equipment earthing.

FIRE SAFETY EQUIPMENT

Each dispensing unit shall be covered by at least 2 nos. ISI marked 10 kg DCP
Fire Extinguishers placed at a safe location within 3m radius.

02 Nos. 9 liters Foam Extinguishers should be provided.

Minimum 1 no. 4.5 kg CO2 fire extinguisher conforming to IS :2878 shall be
available in each electrical meter room.

Minimum 4 nos. sand buckets filled with dry sand shouid be availabie at the
premises.

5,000 liters water storage tank capacity accessible to Fire vehicle with 450 LPM
fire pump along with hose box.

All employees working in the premises must be conversant with the safe handling
of petroleum preducts and first hand knowledge of the firefighting & emergency
handling.

Insuliated piiers, screw driver, non-sparking toois, fiameproof torch shall be
available in the premises.

All periodic tests shall be carried out by competent / authorised persons, as
applicable and records shall be maintained.

Fire extinguishers are to be periodically tested and mamtamed as per OISD-STD-

142,
\' gl
/G@\

g4 R!I and Fire m Contd....5p.
Rayachotl, Annamavya Digtri~*
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6) EMERGENCY PLAN AND PROCEDURE

i. Each Retail Outlet shall be provided with at least 2 points for emergency
shutdown.
ii.  The Operating Company having control over the Retail Outlet shall draw an
operational emergency plan keeping in view the following:
a} Major failure of fittings resultmg in spillage.
b) Accidents or other emergencies, which can affect the Retail outlet.
¢} Electrical Emergencies.
d) Civil emergencies.
e} Any other risk arising from the existence or operation of the Retail Outiet.
The above emergency plan shall be disseminated amongst all personnel involved
and ensured that they understand their roles and responsibilities in the event of an
emergency.

i, The in-charge of the Retail Outlet shall maintain close liaison with Fire

Service, Police, District Authorities and marketing company.

ii. Important telephone numbers for emergency use shall be displayed
prominently in the Retail Outlet.

iii. Means of communication shall be always at the disposal of the In charge of
‘- the Retail Outlet.

iv. Emergency Action Plan should be tested with mock drill at least once a year.

v.  First Aid Kit shall contain items to handle possible emergencies as per State
Factories Rules.

vi. Shock treatment chart written in bilingual & local languages. RO attendants
shall be given training on how to treat an electrocuted person before help
from a doctor is available.

7) TRAINING
The objective of training is to provide good understanding of all the facets of
operations at the Retail Outlet. Training shall ensure that the jobs are performed in
accordance with the laid down procedures and practices.
i.  Each oil company shall develop training module of their own which should inciude
inter-alia of the following :
a) Hazardous characteristics of product handled.
b) Familiarisation with operational procedures & practices.
¢) Hands on experience on operation of equipment.
d) Knowledge of emergency and manual shut down systems
e) Immediate and effective isolation of any spill
f)} Safety features and accident prevention.
g) Fire fighting facilities, its upkeep and operation.
h) Evacuation and safe egress of the vehicles in an emergency.
i) Housekeeping
j) Decantation
k) First aid
1) Dos & Don’ts
m) Emergency plan./drills Additionally, people shall be trained for specific job /
activity.
ii. Proper records for the training and refresher courses shall be maintained.

Contd....6p.
0 U/

A

District Disaster Response and
Reyachot, Annamayye Districs
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8) The applicant has remitted fire precautionary fee an amount of Rs.1,000/- vide Challan
No.60121152712022, Dt.26-10-2022 at District-Treasury, Rayachoti for Provisional No
Objection Certificate.

9) The Management/applicant should not occupy the premises without obtaining No
Objection Certificate for Occupancy from this Department. If any deviation in this regard,
action will be initiated as per the A.P. Fire Service Act, 1999 & Fire and Emergency
operations and levy of fee rules-2006.

Yours faithfully,

%ELT‘T“’

[P.ANIL KUMAR],
District Disaster Response
& Fire Officer,

Annamavya District.
4% 22

Copy submitted to the Director General, State Disaster Response and Fire Services,
Vijayawada, Andhra Pradesh for favor of kind information,
Copy submitted to the Regional Fire Officer, Southern Region, A.P. Vijayawada for

favor of kind information,

,/Cgp; submitted to the Senior manager Hindusthan Petroleum Corporation Limited ,
Nellore , retail Regional Office , D.No.16-15-986-2,2m Figor , AARVEE House ,
Chillderen’s Park Main Road,Near Krishna Mandiram,Nellore,

Copy submitted to the Station Fire officer, Pileru.
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o

wreeneeee - SOUTHERN POWER DISTRIBUTION COMPANY OF A.P. LIMITED
OPERAT[ON DIVISION PILER

From To

The Executive Engineer, The Collector & District Magistrate,
Operation, Annamayya District.

Piler.

Lr. No. EE/O/PLR/AEE/JE/Tech./F. /D.No.]40% /2022, Dt: [ /11/2022.

Respected Sir,

Sub:- APSPDCL - Operation Division, Piler — Issuance of Provisional No Objection
Certificate to the proposed Petroleum New retail outlet on Pileru to Madana
-Palli road Storage of Class A 16 KL of MS and 35 KL of HSD in Sy.No. 342
of Kalikiri Village & Mandal, Annamayya District ~ submitted - Reg.

Ref:- REV02-MSOMG/120/2022-JA(C1)-ANM CO, Date: 25.10.2022.

% ok k %k k%

It is to inform that, the Senior Manager Hindustan Petroleum Corporation
Limited, Nellore retail Regional Office, D.No. 16-15-986-2, 2nd Floor, AARVEE
House, Children’s Park Main road, Near Krishna Mandiram, Nellore has requested
for Provisional No Objection Certificate to the proposed petroleum New retail outlet
on Pileru to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of HSD
in Sy. No. 342 of Kalikiri Village & Mandal, Annamayyva District.

In view of the above, the site was inspected and the following was noticed.

1) No Electrical High tension lines are passing through the site.

2) No Electrical Higher Capacity Distribution Transformers exist near to the site.

3) Location of the facilities, equipment, entrance, exit, paving must be arranged
in a such manner to avoid the risk of any electrical accidents.

4) Access for mobile firefighting equipment to all the Retail Outlet facilities shall
be ensured.

This is for favour of information please. ' )
~
Executive Engineer
Operation:: Piler

Copy submitted to the Senior Manager Hindustan Petroleum Corporation Limited,

Nellore, retail Regional Office, D.No: 16-159-986-2, 2nd Floor, AARVEE House,
Chillderen’s Park Main Road, Near Krishna Mandiram, Nellore.
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Annexure — XII|
PROCEEDINEGS OF THE PANCHA YAT“fEﬂ'RET ARY, GRAMPANCHAYAT, KALIKIRT

PRESENT Sri. T. Uday Kumar, BA.,

Dt: 18-11-2022.

ROLEUM CORPORATION LTD., - Compound Wall and Canopy in, Survey No: 342/1 WARD
: 8, PILERU TO MADANAPALLI ROAD, kalikiri, Application of kalikiri - Permission-
Granted.

Ref:- L. Kalikiri Gram Panchayat Resolution No: 87 Dated: 14-11-2022.
2. Panchayat Raj & Rural Development (Pts 3) Dept., 6O MS: 12 Dated: 08-02-2016,
3. . Panchayat Raj & Rural Development (Pts 3) Dept., GO MS: 119 Dated: 28-03-2017.
4.Application of the HINDUSTAN PETROLEUM CORPORATION LTD.,Dt: 27-07-2022.
-000-
ORDER

Permission is here by accorded to construct the R. € .€ ROOF SALES BUILDING FOR
M/S HINDUSTAN PETROLEUM CORPORATION LTD.., building in bearing Survey No: 342/1
WARD NO:8, PILERU TO MADANAPALLI ROAD,,,,, Kalikiri Gram Panchayat Applicant of
subject to the following conditions.

Doct No: 199/2022 Dt: 28-01-2022.

The Construction should be in strict conformity with the approved Plans copies of which are here
with returned.

1. No deviation from the approved plans should be made without permission of the Panchayat
secretary.

2. The approved plans should always be kept at the work spot and produce when required by the
inspecting of ficers of the Gram panchayat, kalikiri.

3. The height of the compound wall should not where it's about as Public Street exceeds 5/8 f+
above street level. The gates should not open out in to the street. The corners at the junctions
of street should be displayed. P

4. The street margin should not be encroached up on the steps leading to the premises or steps
should be constructed in the applicant's site.

5. There should be no encroachment in to the Panchayat or Govt site and also one meter width
space should be provided un built for further development in front yard.

6. The latrine should be kept sand floor type. I't should have impervious.

7. Flooring and proper seating arrangements should be provided. 2

8. The wall roof should be provided with a parapet wall of not less than 3ft in height and a
platform should be constructed around the wall.

9. Suitable drains should be constructed to let out sullage and prevent sullage water in the
compound,

10. Clearance required under the electricity rules should be kept between the building and the
electric line.

11. Clearance required under District Disaster response and fire department.

12. Provide toilets facilities to the customer.

13. The date of completion or accupation of the building whichever is earlier should be promptly
reported to the Panchayat secretary. '

14. The building should not be occupied before obtaining sanitary certificate from this office.

15. The mere approval of the plans does not get any right in court of law.

16. Water-Harvesting pit must provide.

17.Plantation should be made for ecological balance.

18.Building Construction should be completed within Two Years (17-11-2024). If the construction
should not be completed within the time, this approval should be got renewed 30 days prior to
the expiry of permission and further work stopped until the permission is renewed. If any
deviation of the building rules this approval will be cancelled.

\, 0
To, \
M/5 HINDUSTAN PETROLEUM CORPORATION LTD /!o "o
SENIOR MANAGER, M 1A
NELLORE. Panchayath Setretary

Gram Panchayath
WALIKIRI -517234
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C. No:28'#2022 Gram Panchayat Office,
Kalikiri, Dated: 18-11-2022.

NO OBJECTION CERTIFICATE

This is to certify that the Territory Manager {(Retail), Hindisstan

Petroleum Corporation Limfte Nellore Retail Territory, Nellore for installation of

Petroleum pumps 16 KL MS tank and 35 KL HSD tank and sales room of Hindustan

Petroleum Corporation Limited in Survey No: 342-1 of Kalikiri and Mandal,

Annamayya Districf, is No Objection for installation of the new retail outlet on the
proposed location in Kalikiri and Mandal. \

‘1[5 . f@\
Panchayat Sec‘{'et _}Y
Gram Panchayat, Kalikiri.

Page 48


NAVID
Stamp


49
From To
Sri. C. Gangaiah, The District Collector & Dist. Magistrate,
Mandal Parishad Dev. Officer, Annamayya District,
MPP, Kalikiri.
Siv,

Roc. No: A/228/SPND, Dt: 18-11-2022

Sub: Establishment — MPP Kalikiri — Petroleum Act & Rules Annamayya
District —_Installlation of Petroleum pumps 16 KL MS tank and 35 KL
HSD tank and sales room of Hindustan Petroleum Corporation
Limited in Survey No: 342/1 of Kalikiri & Mandal, Annamayya District
issue of No Objection Certificate Report —~ Submitted — Regarding.

Ref: 1. Proceedings of the Panchayat Secretary, Kalikiri Gram Panchayat
vide BA No: 33/2022-23 Dated: 18-11-2022.
2. Resolution No: 87 Dated: 14-11-2022. Of the Gram Panchayat
Kaiikiri.,
3. The Application of the HINDUSTAN PETROLEUM CORPORATION LTD.,
bt: 27-07-2022.

s s sk ko kR ok ok

in obedience to the above reference cited | humbly submit that the Territory Manager
(Retail), Hindustan Petroleum Corporation Limited, Neliore Retail Territory, Neiiore has
submitted an application requesting that they want to propose for installation of Petroleum
pumps 16 KL MS tank and 25 KL HSD tank and sales room of Hindustan Petroleum Corporation
Limited in Survey No: 342/1 of Kalikiri & Mandal, Annamayya District and | Submit the Gram
Panchayat Resolution & No Objection Certificate for installation of the new retail outlet on the

proposed location.

Enicose:
1. NOC of the Panchayat Sccretary Gram Panchayat Kalikiri.

2. Resolution No: 87 Dated: 14-11-2022. Of the Gram Panchayat Kalikiri.
Thanking you Sir...........

Yours Sincerely,

Mandal Parishad Dav, Officer,
Mandal Praja Parishad, Kalikiri.
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C1/11102/2022

NO OBJECTION CERTIFICATE

(See Rule 144 )
Dated:31/12/2022.

Subject : No Objection Certificate

With reference to the application No. NLRO/TSSR/ENGG dated 27-07-2022
submitted by the Senior Manager, Hindustan Petroleum Corporation Limited, Nellore
Retail Regional Office, D.No.16-15-986-2, 2"¢ Floor, AARVEE House, Children’s Park
Main Road, Near Krishna Mandiram, Nellore, and in pursuance of Rule 144 of the
Petroleum Rules, 2002, there is No Objection for granting license under the Petroleum
Rules, 2002 to the Senior Manager, Hindustan Petroleum Corporation Limited, Nellore
Retail Regional Office, D.No.16-15-986-2, 2" Floor, AARVEE House, Children’s Park
Main Road, Near Krishna Mandiram, Nellore for setting up of proposed petroleum new
retail outlet on Piler to Madanapalli road of Storage of Class A 16,000 Ltrs of MS and
Class B 35,000 Liters of HSD in Sy.No.0 342/1 with an extent 0.34 cent of Kalikiri

Village & Mandal, Annamayya District, Andhra Pradesh as shown in the site plan duly
endorsed and enclosed herewith.

1) The following particulars have been considered while issuing this no objection
certificate, that -
(a) The lawful possession of the site by the applicant including authorization from

land owner or lease holder for developing premises under these rules for

storage of petroleum products;

(b) Interest of public, specially the facilities like schools, hospitals or proximity to

places of public assembly and the mitigating measures, if any, is provided,;

(c) Traffic density and impact on traffic;

(d) Conformity of proposal to the local or area development planning;

(e) Accessibility of the site to fire tenders in case of emergency and preparedness
of fire services for combating the emergencies;

(f) Genuineness of purpose.

(g) Any other matter pertinent to public safety.

(Under orders of the Joint Collector & Addl. District Magistrate, Annamayya District)

D% L”' 202
M\ﬂuw eSIMCt Revehue Officer &

Addl. Dist. Magistr
o T\ Annamayya District
2L\ e\

The Senior Manager, Hindustan petroleum corporation limited, 16-15-986-2, 2nd
floor AARVEE house, children’s park main road near Krishna Mandiram Nellore,
Nellore District( By RPAD).

Copy to the Superintendent of Police, Annamayya District.

Copy to the Revenue Divisional Officer, Madanapalli.

Copy to the District Fire Officer Annamayya District. 0/

Copy to the Tahsildar, Kalikiri. |

4
( ece v A
Copy to MPDO Kalikiri. | 2 W 2
|- T I
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¢ S i Annexure — X
YRR ISR SRR HEB 0l ure =XV
(TS URTEA IR ASHRL AR, W WD) W e
National Highways Authority of India e T
(Ministry of Road Transport and Highways, Government of India)
T Al S, 217 ¢ 1/5/564/C, AT i, Wedl AR Swan qeuE, fowai - 517502
Project implementation Unit, D.No.1-5-564/C, Balaji Colony,

Opp. Lakshmi Narayana Kalyana Mandapam, Tirupati- 517 502, A.P.
Ph No : 0877-2245060, email : nhaitirupati@gmail.com, piutirupati@nhai.org

T

N!:iAI/PIU-TPT/O?OMP-ZZ/S. No. 28-A/2023-24/1154 Dt. 30.09.2023

10,

The Authorised Signatory,

M/s. Hindustan Petroleum Corporation Limited,
Nellore Retail Regional Office,

16-15-986-2, 2™ Floor,

Aarvee House, Children’s Park Main Road,

Near Krishna Mandiram, Nellore - 524003.

Sub: NHAI-PIU-Tirupati - Madanapalli -Pileru Section of NH-71 - Issue of No Objection
Certificate and Access Permission to M/s. Hindustan Petroleum Corporation Limited,
Nellore for approach road to proposed fuel station (LHS) abutting NH-71 at Km
37/993-38/032.20 of Kalikiri Village & Mandal, at Sy. No. 342, Annamayya District,
Andhra Pradesh - In Principle Approval - Reg.

Ref: (i) M/s. HPCL, Nellore Lr. No. NRO/NH-71/CTR/KALIKIRI, dated 24.11.2022
(ii) T/o. Lr. No. NHAI/PIU-TPT/Reg. 5. No. 28-A/2022-23/1646, dated 27.12.2022
(iii) RO, NHAI, Vijayawada Lr. No. NHAI/RO-VJA/PIU-TPT/NH-71/M-P/Access

Permission /HPCL/2023/307, dated 26.01.2023
(iv) This office Lr. No. NHAI/PIU-TPT/070MP-22/S. No. 28-A/2022/1889, dated

30.01.2023

(V) M/s. HPCL Lr. No. NRO/NH-71/CTR/KALIKIRI/BG, dated 06.09.2023

(vi) T/o. Lr. No. NHAI/PIU-TPT/BG/2023-24/1088, dated 22.09.2023

(vii) M/s. Canara Bank, MR Palli Branch, Tirupati Lr. No. Nil, dated 25.09.2023

Sir,

This is in continuation to this office letter cited under reference (iv) above wherein
requesting M/s. HPCL to submit / remit the following fee as per Cl. 2.11 of MoRT&H
Guidelines dated 26.06.2020 to this office for issue of Provisional Access Permission:

(i) Remittance of Rs. 20,000/- in Bharathkosh Portal towards grant of Provisional
permission.

(i) Bank Guarantee for an amount of Rs. 2,50,000/- valid upto 3 years towards
successful completion of access as per the prescribed norms / specifications
before final approval is obtained.

(iii)  Board Resolution or any other document authorizing Shri. Rakesh Misri to issue

" POA to any other person for signing and submitting the proposal for grant of
‘Provisional Permission’ for access to the Retail Outlet.

2 Accordingly, M/s. HPCL vide letter cited under reference (v) above has made
payment of Rs. 20,000/- in Bharatkosh portal bearing Transaction ID: 0509230006828, dated
05.09.2023 and also submitted Bank Guarantee from SBI for Rs. 2,50,000/- dated 29.08.2023
with a validity of three years and the same has been confirmed by M/s. Canara Bank vide
letter cited under reference (vii) above.
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3. Thus the provisional approval as accorded by RO, NHAI, Vij ayawada vide letter cited
under reference (iii) above for approach road to fuel station abutting NH-71 at Km 37/993-
38/032.20 of Kalikiri Village & Mandal, at Sy. No. 342, Annamayya District, Andhra
Pradesh is subject to following conditions:

(i)

(i)

(vii)

The applicant should develop the Fuel Station along with its access as par
approved drawings at their own cost within 12 months from the date of he of
Provisional permission for access. The validity of the provisional permission and
the subsequent final permission shall be governed by Para 2.6 of the Ministry’s
Circular No. RW/NH-33032/01/2017-SERIR) dated 26.06.2020.

In case, the access construction is not completed even within the extended
period, the bank guarantee submitted by the applicant shall be encashed by the
Project Director and deposited into the relevant account as per Ministry's
Circular No. RW/NH-33032/01/2017-S&R(R), dated 26.06.2020.

The applicant shall arrange all the clearances including Forest clearance
required for construction of the proposed access as per approved drawings. The
applicant shall also arrange for shifting of utilities, if required, at his own cost
as per the directions of the concerned Department.

. The applicant shall install all the requisite road signs as per IRC: 67 & provide

road markings as per IRC: 35 in accordance with the Ministry's guidelines and to
the satisfaction of the Project Director. There should be sufficient parking inside
so that there is no overflow of vehicles on approach roads.

The applicant shall ensure that the surface run-off is environment friendly
before tapping to any longitudinal drain of NHAI. At the entry and exit points
proper drainage is to be maintained with culvert/gratings..

The toilet facility and drinking water facilities accessible to physically
challenged is to be kept open round the clock as per the standard layout
separately for gents and ladies and duly equipped with lighting and requisite
cleaning accessories etc.

The applicant shall also re-plant 10 times the plants cut as per the standards and
specification of NHAI, at their own cost including maintenance till validity of
permission.

(viii) The grant of final / regular access permission including issuance of signed license

deed would be subject to the certification by PD that the construction of access

- road have been carried out as per lay out plan / drawings approved by Highway

(ix)

Administration and payment of Rs.2,50, 000/- plus escalation by the applicant in |
Bharathkosh Portal towards One-time license fee as per MORTH Guidelines dated
26.06.2020.

The fresh license deed (duly indicating chainages of both new & old NH No.) in’
two originals drawn on new stamp paper as per Ministry's standard norms and
duly signed by authorized signatory may also be furnished at the time of issue of
final permission. :

Contd.,
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(x) The applicant shall restore/ relocate chain link fencing and rain water harvesting
structures and the connected drainage which will be affected, if any, due to
proposed fuel station at their own cost. '

4, The Provisional NOC issued shall stand cancelled under the following circumstances:

(i)  If any document/information furnished by the applicant found to be false or if
the applicant is found to have wilfully suppressed any information.

(i) Any breach of the condition imposed by the Highway Administration or the
Officer authorized by the Highway Administration on his behalf.

(iii) If at any later stage, any dispute arises in respect of the ownership of the land
on which the property is located or regarding the permission for change of land
use.

(iv) If the toilets are not maintained properly on daily basis for the convenience of
public.

5. Further, it is to inform that this office vide letter no. 944, dated 04.09.2023

requested to give clarification on the representation / Compliant / Case No. NGT - 5r. No.

3305129003412023 filed by Shri. P. Chennaiah, S/o. P. Venkatramaia, Jangapalli,

Kalikiri, Chittoor requesting to stop the construction of new retail outlet to protect the

environment of the lake (Ootacheru) but till date the reply is awaited from your end. In this

regard, if any order against the retail outlet passed by the Hon’ble High Court of Andhra

Pradesh as well as NGT, action will be initiated in consultation with the Competent
Authority.

ch:li[; faithfully,

@W@%
5 Venkatesn(ariu)

Project Director
NHAI, PIU- Tirupati
- Copy submitted to: RO, NHAI, Vijayawada - for information please
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